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 HE DELHI SHOPS AND ESTABL~SHMENTS 
(AMENDMENT) ACT, 1961 

No. z~ OF 196.1. 

An Act further to amend the Delhi Shops and Establishnienrs 
Act, 1954. 

BE it enacted by Parliament in the Twelfth Year *of the Republic 
of India as follows: - . 

1. This Act may be called the Delhi Shops and Establishments Short title, 

(Amendment) Act, 1961. 

Delhi Act 2. In section 2 of the Delhi Shops and Establishments Act, 1954 Amendment 
No. V1l Of (hereinafter referred to as the principal Act), for clause (18), the Of SeCtion2' 
1954. 

following clause shall be substituted, namely:- 

' (18) ."opening hour" means the hour a t  which a shop or 
commercial establishment opens for the service of a customer;'. 

3. For section 15 01 the principal Act, the following section shall be substitution 
substituted, namely: -, of new sec- 

tion for sec- 
tion 15. 

"15. (1) No shop or commercial establishment shall, on any Openingand 
closing hours day, be opened earlier than such hour or closed later than such ofshops ?nd 

hour, as may be fixed by the Government by general or special ~mmercla l  
establish- 

order made in that behalf:( ments. 

Provided that any customer who was being served or was 
waiting to be served in amy shop or commercial establishment at 
the closing hour so fixed may be served during the period of 
fifteen minutes immediately following such hour. 

(2) Before making an order under sub-section ( I ) ,  t h e  Gov- 
ernment shall hold an inquiry in such manner as may be pres- 
~ r ibed .~  I I 
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108 ijelhi Shops and ~stablishments (Amendment) [ACT 21 OF 196'11 
- - .  - The G~ver-nment may, for *the purposes of this section, 

fix different opening hours and different closing hours for different 
classes of shops or commercial establishments or for different 
areas or for different times of the year.". 

Amendment 4. In section 46 of the principal Act, in clause (b) ,  for the words 
Of section46. "the Delhi Improvement Trust, the Joint Water and Sewage Board, 

the Delhi State Electricity Board, the Delhi Transport Authority", the 
words "the Delhi Development Authority, the Delhi Water Supply end 
Sewage Disposal U,ndertaking, the Delhi Electric Supply Undertaking 
and the Delhi Transport Undertaking of the Municipal Corporation of 
Delhi," shall be substituted. 

I Amendment 
I 
I 

of section 47; >5;In section 47 of the ,principal Act,- 

1 (a) for sub-section (I) ,  the following sub-section shall be j substituted, namely: 1 
I 

"(1) The Government may, after previous publication, 
make, by notification in the Official Gazette, rules to carry 
out the purposes of this Act."; 

(b) in sub-section (21, after clause (c), the following clause 
shall be inserted, namely:? 

" (cc) the manner in which inquiry under sub-section (2) 
of section 15 shall be held;";, 

(c) for sub-section (3), the following sub-section shall be 
substituted, namely : - 

" (3) Every rule made under this Act shall be laid as 
soon as may be after it is made before each House of Farlia- 
ment while it is in session for a total period of thirty days 
which may be comprised in one session or in two successive 
sessions, and if before the expiry 'of the session in which it 
is so laid or the session immediately following, both Houses 
agree in making any modification in the rule or both Houses 
agree that the rule should not be made, the rule shall Illere. 
after have effect only in such modified form or be of no effect, 
as the case may be; so, however, that any such modification or 
annulment shall be without prejudice to the validity of any. * 

thing previously done under that rille.". 


